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perused the Office NOteS T 	this O.A. 

h 	iist.ered and a Si. No. be assigned. 

'n being mentioned this matter has been 

tip. Heard Shri J.N.Mohnty 9  AdvOcite for 

the Applicant and Shri D.N,Mishra, Standing 

CDunsel for the Raiiways(on whom a copy of O.A. 

has been served) 

The 1ppiicant claims to have served f-er the 

Railways for three years on casual basis and 

then Tempora' Status was conferred on him for, 

19 years; whereafter he served in the regular 
D 

-stah1ishmcnt of .the Ri1 ways fcr 11 7carS. Cr 
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h i s ret irernont he is gettinp minimum poflsion 

for he served for about i1 years/more than 

10 years. 

In the present Original Application 

under Section 19 of the Admi.nistrativeTr±buna1 

Act, 1985, he claims that the entire period 

he served under the Railways should be com'uted 

towards determination of his pension. He has 

also filed a representation under Aonexure-3 

dated 21.3.2002. It is the case 	the Applicant 

that apart from Annexure-3 dated 21.3.2002, he 

submitted a series of represeritaticos, as is 

evidcnced under various POstal Acknowledgements 

at Pages 19 and 20 of the .:O.A. 

It appears that without exhausting the 

remedies available to the applicant, he has 

rushed to this Tribunal with the oresent C.A 

In the said premises, this C.A. is dispod 

with a direction to respondents to considc. 

the grievances of the applcant, as raised 

in the present U.A. by treatinc the con 

of this o.A. as a representation of th. 

Applicant and pass a reasoned and spe 

order and communicate the decision ther€ 

to the applicant within a period of 120on 

hundred & twenty days) frxn the date of rece, 

of copies cf this order. 

efld copies of this order,along with 

copies of this O.A.9to respondents at the 

cost of the Applicant. Shri Mohanty undert-kes 

to file the required postaoescfor transmis ior 

of copies of this order along wIth notices Q -

Respondents)by 16.8.2002. Free copies of U ' 

order be also made available to the counsc IT? 
'f both sidcs., 

c 	/ 
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